o
Zi

¢ENTRAL ADMINISTRATIVE TRIBUNAL | -
- & ~  GUWAHATIBENCH | i
o GUWAHATI 05 L B
(DESTRUCTION OF RECORD RULES, 1990)
INDEX
RAICPNo...*........;..-;....;.....f. |
. : | EP/MANo......, ........ psaresnaes |
1 Orders Sheet M’ﬁé/ﬁ .............. Pg... ton ....... L
2. Judgment/Order dtd@é/@?'/&g .ﬂ/— ..... t0.uueee ?WM .
3 Judgment & Order dtd.........cciveenne Received from H. C/ Supreme Court |
4, OB LIBLOB it Pg.....~.’.L. ............ to.. 5%% .
5. E.P/M.Pooovrrirnn A7 O T to ........
6. RA/CPurerrirrirerns Vo ST SN S
7 wslen«:/(’%r7%MW.@A@.“.P&,......_..............to ...... S
8 Rejomder..é?&{?m{z,%/ b(%@ﬂ)&‘ewﬂPg ..... Lo, O
9 Rep‘ly;..- ............................................... | 3~ S reeetOuninennnnnnens
10 Any other Papers .................................. Pgiviriiiiniisivennnnin L TP
Bt \Memo of Appearance....: cerenens .........
12 Addxtlonal Afﬁdav1t..... ............................................... verssrsssrssrssesiesnaeny
A "'_. 13, Wrrtten Arguments....,.»....‘...'..»; ..... ......... \
| ;"_14 Amendement Reply by Respondents ............ | vt et bsbe bbb e aeen
v15 Amendment Reply filed by the Apphcant
r‘j e . COUREE REPIY vt

e

~ SECTION OFFICER (Judl)




/

P  (SER RULE 42

c  BENTRAL  AGMINTSTRATIVE TRIBUny.
= GUWAHATI BENGH; il

ORDER SHEET

LTt

R} Original‘Applecation No, 1;@6
1 Mise Petition No. |
A

|

- Tontenpt Petition o, /

o Review‘Application Nb,_hmmwuﬂ_w_‘mw /
i 4 , ) ”

Apple”alﬁts. i __L\ \\\ W\WMQ"’\

g ”
B R “Vs~
'RecpoL (s) . ”}Q;:QD *?L, Q*S?f‘l-,nw_m
Advocatﬁ

| lfor the Applecant(v ™ (L\/\Ma\ NeRNE (’J/\f\’\ﬁvaftoﬁ,)

'Advoc?t%_for the-Requndat(s)___§l4ﬂ;%ff;_

. _ e
! - ; 1 o« . .- ' e
; —— i el : e R AR e
Notes of the Reg;;txy L Datte K Order of the Trlbunal
N coL L 126,02 { Heard My, m, Chanda learned
C.T;i q* Sl e © .} counsel for the applicant,
s _ . p
';} 2?@‘59‘ S'Q{{ ‘ i " Issue notice to shoy cause as
S 4 v ( to why the applzcation shall not be
; ',admitted
'§~ Lxst on 10 742002 For adMISBioﬂ'«
i f |
IA gﬁé%¥>“ah”‘”“ Vice=Chairman
E o . v I e |
e oozedl ol v - -
Nohiea 'P““'? ?i/m 2002 [ Heard Mr M. Chanda, leacned
Lot ébo D Sechon = : -
ssWW & Mo MDJLD\ Caunssl for the applicant and Mr a, ’
b i) ) rw‘*““b} e %
Lawe ¥°|“V“ . o [ FI Rey, learned Sre C, S.C. The application
'ﬁ\rbv-%f K‘L?‘E P R . . ;
) is admitted, Ccall Fur the records.The
i vy D Viee DviEABEr i ad

Irespondents & shall file their uritten

statement within feur weeks from today,

Mr A .Deb Rey, learned Sp, CeGuSeCy alse
i _




;- .5\// - €
./ (l 0.A.N8.196/2002 ' ‘

4.7.2802 _
~ undertakes to file the written statement
‘within the time prescribed. The case
may bgbpasted Fof~hgaring oen 10.8.02.
In the mean?ima.the ﬁartias may

sxchange their pleadings.

V(R o [
Member Vies=Chairmam
nkm
: u13§~ @N“wQ@§§~\ﬁ““~kja‘(iHf~%r~a0¥,
‘\
B N oV Gn Mm\“"\‘m\u{%
?‘\¥B(CRM”L_

%@’""."5’

g e
(&()S 'JYY\A‘MN ‘Rﬂ{ 96\\ gc__::h’*‘km s MJ"QG\WMQ
k”&r*l@?é«ll@4‘ No. | I+ ﬁ* , M 4&MV*R\L‘ qﬁﬂﬂ¢¢tn&\§}£§.

| *vr ¢ Skimﬂa Fri G e . 6“/ﬁiag;
‘7‘*&-?} ne/)&fxv%,

QWWM el e
§ ’ : -
Jb> fvh ULWTWQPﬁ—wvA 6o 9.02, x Judgment delivered in open Court
' kept in saparate sheets, The application
R @% is allowed in terms of the order, No
v _ order as tg costs.
&Aﬁ:ﬁ ooty did G
ol A ﬁ:fﬁ# ’ N L - |
a%%&kwn+'aAu(~lﬁy~Am4ﬁ9 L tcjc\&}ng. toethatoan
e SR ‘};, . ' © ' Rember Vice<Chairaan
' Y — - mb "
G

s
Yyt



. ChuNTRAL AUMINISTRATIVE VRILUKAL
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Shri Rajat: Nandi Mazumdar,

‘ _ APPLICANT(s)
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VERSUS..
Union of India & Ors.

RESPONLENT (S)
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I"Iroﬁobeb Roy, SI.C.G" SeCe

_ADVUCATL FUR THE
RESPUNDENT (S)
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HS HON'SLo MReKeKeSHARMA,ADMINISTRALIVE MEMBER

1.‘ Whether Reporters of local papers may be allowed to sce
the judgment = 7

2e To be referred to the Reporter or not ?
3. Whether their Lordships wish to sce the¢ fair copy of the

judgment ?

4.  ihether the judgment is to be circulated to the other
Benches .:

Judgment delivered by Hon'ble — ADAINISTRATIV: HEMBLR
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHAI BENCH

Original Application No. 196 of 2002

Date or Order: This the 6441 Day of September 2002

HON*BLE MReDeNe CHOUDHURY ,VICE=CHAIRMAN
HON'BLE MReKeKe SHARMA ,ADMINISTRAT IVE MEMBER

Shri Rajat Nandi Majumdar

S/Go Shri P.KeNandi Mazumdar,

How working as Radio Techinician,
Communication Wing, Custom(P) Division,
Department of Customs & Central Excise,

Agartala. cos «++ Applicant.

By Advocate IMreM.Chanda, Mr.G.N.Chakraborty,
MreHeDutta,

1. The Union of India

(Through the secretary,
Department of Revenue,
Government of India,
New Delhie

26 The Commissioner of Customs,
North Lastern Region,
Morellow Compound,
Shillong=793001,

3e The Commissioner of Central kxcise,
North Fastern Region,
Moreliow Compound,
Shillong=-793001.

44 The Astt.Commissioner({HQRS)
Customs & Central “xcise,

Morellow Compound,
Shillong=793001. e eees Respondents,

By Adbocate Mr.A.eb Roy. SreCeGeS5.Co

RDE R.

It

KoK+ SHARMA ,ADMINIST RAT IVE MEMBERS

The applicant has claimed the benefit of grant
of Revised scale of pay of ks, 5000~8000/- to the applicant
on the basis of recommendation of the 5th Pay Commission

with effect from 274161997,

VC U e

contd/=2
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Ze The applicant was appointed as Radio Technician

under the Respondents on 27.1,1997 in the scale of '

Rss 1400-2300/«+ It is stated that the 5th Pay Commission

in para 50,23 and 50.24 recommended the revised pay scale

of m; 5000-8000/~ to all Diploma Engineers. The applicant

has passed 3 yearsADiploma course. It is stated that on the
basis of 5th Pay Coamission recommendation the scale of.
Liploma holders Radio TechniciargBwas revised to k. 1600=2660
and to corresponding revised scale of pay to Rse 5000-~-8000/~,
The pay écale of Radio Technician in other departments of the
Government of India has been revised of #5.5000-8000/~. The
dpplicant has relied on the order of CsA.T.(PB)in O.A.NOS.
1003,1004,1005 and 1007 of 2000, dated 08.11.2000 in support of
his claim for the scale of fs. 5000-8000/~. This order was

in respect of Radio Techniciangworking in the department of . :.
Police Wireless under the Ministry of Home Affairs. The
applicant made representation to the responuents on 17.5.2001
but reply has not been received. Hence this application.:=

)

3e Mr«M.Chanda learned counsel apﬁearing on behalf of
the applicant argued~ that the applicant has passed three
years Diploma Course aﬁd he is eligible to get the refised
scale of pay Rs. 5000-8000/~ as per recommendation of the Pay
Commission in the light of paras 50.23 and 50.24. |

4, MrsA.Deb Roy, Sr.C.G.3.C. appearing on behalf of the

responduents referred to the written statement and submitted

 that as per communication dated lst January, 98, Department
- of Revenue, Ministry of Finance the Department of Customs and

Central Excise revised the pay scale of Radio Operator was

revised to kse 4500-700)=s The recommendation of the 5th pay

Commission made in paras 50,23 dnd 50,24 pertain to the demand

made by Technical Group of staff working under Administrative

- Ministries/Departments. The recommendation in these paras

cannot be applied to Radio Technician working under Telecommunie

\eu‘fjc ' contd /-
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cation Wing of the C.E.E OCe The relevant recommendation

1 pertaining to the applicant's department are contained in
| Paras 660136 to 66,147 of the Pay Commission's Report.

‘ It is argued that on the recommendation contained in

‘ Paras 660141 and 66.142 of the Fifth Pay Commission, the

! ‘pay scale of Radio Operators was revised to ks, 4500=7000/=.
Therefore, claim for the Radio Technician’s to the revised
scale of pay Rs. 5000-8000/- cannot be accepted, According
to Mr.A."eb Roy, Sr.C.G.5.C. the application is liable to
_; 1% be dismi;sed.

S5 We have carefully perused the contentions made on

‘ ij behalf of the applicant and also submissions ma&e on

: behalf of the respondents. We have also perused the order
‘ of Principal Bench relied by the applicant, In that case

! o the Radio Technician of Police Wireless Department who

: were in the scale of pay Rs. 1600-2600/- were given the

scale of fs, 5000~8000/~. The applicant was appointed in

| P the scale of Rss 1400~2300/~ and continued to be in the

same scale. Only the scale of Radio operators({operations

system) as per communication dated 1.1.98 of the Department o
? 1 Customs, Ministry of Finance(ﬁnnexure to the written state=
E ment) was reviged to the scale of kse 4500-~8000) from Rse1320m~
2040@‘It is seen that the applicant was not appointed as
’ Radie Operator(Rse 1320-2040) but was appointed as % iy,
Lﬁyaaaiéfrechﬁician(%. 1400-2300) in the Circular dated 1.1.98
filed with the written statement no scale is given for cuele=

KJ Radio Technician but it is seen that the Supervisor(operaw

tions system) who was in the scale of ks. 1400~2300 was

given the scale of Rs. 5000-8000/- . If the corresponding

Jlk\yvv\n scale Of fse 1400~2300 is fse 5000-~8000, the applicant would

[ LU

[
i contd/e
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|f | be entitled to this scale. As the applicant is not a

f(zlﬁgdic ovperator, the Bay scale ot _&agdfaLﬂ;operator is not

| applicable to him. The applicant falls in a different cate-
gory. It appears that the claim of the applicant has not
received due attention. The applicant had made a representaw=
tion dated 17.5.2001 which has not been replied. We are of
the view that the respondents should re-examine the applicants
claim and give him the appropriate scale applicable to his

. poste
Sub ject to above observation the application is

allowed to the extent indicated above. There shall be no

. order as Lo costse

I Y e
[ (KeKe SHARMA) (Do NoCHOUDHURY)
: ADMINISTRAT IVE MEMBER . VICE=CHAIRMAN
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( An Application under Section 19 of the Administrative

Tribunals 2ct, 1985 b
Title of the case : O.A. Noo“_l§1£L_m/2002
shri Rajat Nandi Majumdar - Applicant
- Versus -
Union of India & Others : - Respondents
INDEX_
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

( An Application under Section 19 of the Administrative

Tribunals Act, 1985 ).

O.A. NO. 'C%(B /2001

( BETWREEN

shri Rajat Nandi Majumdar,
S/0 Shri PeK. Nandi Majumdar,
Now working as Radio Technician,
Communication Wing, Custom(P) Division,
Department of Customs & Central Egtcise,
Agartala
' +.. Applicant
..AND_

l. The Union of India

(Through the Secretary,

Department of Revenue,

Govérnment of India,

New Delhi ).
2. The Commissioner of Customs,

North Eastern Region,

Morellow Compound,

shillong- 793001,
'3, The Commissioner of Central Excise,

North EBastern Region,

Morellow Compound,

shillong - 793001.

Cont‘j‘o . ¢p/2
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4, The Asstt. Commissioner (HQRS),
Customs & Central Excise,
. Morellow Compound,

shillong - 793001.

Yo . ee«s Respondents

DETAILS OF THE APPLICATION

1, Particulars of the Qrder against which this

Application is made

This application is made not against any
particular order but against non-implementation of the
revised scale of pay in terms of the Recommendations

of the Fifth Central Pay Commission for Diploma Engineers

in respect of the Applicant and praying for a direction

upon the Respondents for implementing the recommendation
of the Vth Central Pay Commission in respsct of the

applicant and granting the revised pay scale of Rs.5000/-

~ 8000/~ to the applicant in the light of the provisions
A A

made under Para 50.23 and 50.24 of the Pay Commission
N e .
Report, as have been extended to the similarly situated

Diploma Engineers of other Departmentses

2e Jurisdiction of the Tribunal

The avpplicant declares that the subject
matter of this application is well within the jurisdiction
of this Hon'ble Tribunal.

3 Limitation

The applicant further declares that this

~application is filed within the limitatioh prescribed

under Section 21 of the Administrative Tribunals Act,1985.

contde...p/3
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!
4. Facts of the Case
4.1, That the applicant is a citizen of India and

as such he is entitled to all the rights, privileges

: and protections guaranteed by and under the Constitution

|
i
]
|

ovahdia.
- f fg’ 4.2, That the applicant was appointed as a Radio
Wkr ’ - ey
- Technician under the Respondents and joined asgCoCeP-‘S

Cell, Headqguarters Office, Shilloﬁg on 27:1:?7.

Subseyuently he was transferred from CCP's Hyrs. office,

Sshillong to Communication wing, Customs ( Preventive)
Division, Agartala in his same capacity vide order

dated 18.3.97 where he is still continuing.

( Copy of Zopointment letter dated 24.1.97,
posting order dated ® 29.1.97 and Transfer order dated
i 18.3.97 are annexed hereto as aAnnexures- I,II and III

respectively).

4.3. That the scale of pay granted to the Diploma
Engineers at the time of appointment by the Respondents
as Rs. 1400/- - 2300/- and the applicant was also paid

' - e AP : '

: the same initial recruitment scale of Rs. 1400/~ - 2300/-
 as Radio Technician. The said scale of Rs. 1400/- - 2300/~

was subseguently improved/rationalised to Rs. 1600/~ =
2600/~ ( Pre-revised) and revised to Rs. 5000/- - 8000/-
_ ‘ -

by the Fifth Central Pay Commission in the light of

Para 50.23 and 50.24 of the Commission's report which

Ii i ,Contd;..p/4
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are reprcduced below. -

50623 -

we have carefully considered the demands
of ‘the Federation and the view of the
Administrative Ministries/Departments

in the light of our general approach on
the pay scales of different professional/
technical groups of staff and‘exiéting
relativities between technical and non-
technical categories. We have as a general
rule, decided to imnrove the initial
recruitment pay scale of diploma engineers
in Government. e accordingly, recommended
following pay structure for engineering

subordinate cadres 3-

Existing Proposed (in present terms§
(Rs.) | (vvm(fégi _ (Rso)

1400-2300 + 17— 1600-2660,¢"

1600-2660 & 1640-2900

1640-2900 * 1640-2900

2000-3200 % 2000-3500

2000-3500 2000-~3500

2375-3500 2375-3750

2375-3750 2500-4000

* gome of these are graduates in engineering,

others are dinloma holders.

50.24 - These nay scales will aﬁply mutatis mutandis

for diploma Engineers in differcnt cadres

contde. . .p/5
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depending upon the availability of specific
existing pay scales. We have also recommended
specific pay structure for different engineering

cadres. "

4. 4. That the Fifth Centfal Pay Commission in the

light of pPara 50.23 and 50.24 of its Report, recommended
the revised Pay scale of Rs. 5000 - 8000/~ for all the
Diploma Engineers in the Government enjoying specific
Pay Scales mentioned above including the scale of

Rs. 1600~2660/~ ( Pre-reviscd) in general irrespective .
of Ministries/Departments in the Government and removed
all distincitions existing prior to Fifth C.P.C. in

respect of Pay scales ofADiploma holders Radio

e T L R .. ~ . . .
- Sy EEA Fiatlid " . - hnaalii = o e = i T
S - 2y .
— z

e AT e e T S - v wd TR

Technicians
Accordingly, the pay scale of Diploma-holder Radio

Technician stood revised from the scale of Rs. 1600-
2660/- ( pre-revised) to Rs. 5000 - 8000/-( Revised)

Weeofe 1.1.96,

4.5, That the avplicant begs to state that he is a
first cléss Diploma~holder in Electronics and
Communication EBngineering, hwaving passed the three-
years diploma course from the Mcrathawada Institute
of Tecbnoloéy, Aurangabad, underthe Board of Technical
Examinations, Maharashtra State, and accordingly
qualified for the said pos£ of Radio Technician in
which he has been avpointed by the Resjondents.

( Copy of certificate of Divloma and Leaving
Certificate of the Institute are annexed hercto as

Annexure- IV and V respectively).
contd..p/6
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4.6, That following the recommendations of the

Fifth Central Pay Commission, the Diploma Engineers

-

‘Scale of Pay has been revised from Rs: 1600/~ -2660/-

(Pre—revised) to Rs. 5000 - 8000/~ ( Revised) in
other Departm@nts of the Government but the Respondent
Degafkment has not taken any action on the matter ahﬁ

the applicant has not been given the revised scale of -

Rs. 5000-8000/- as yete.

4e7. That under similar circumstances, the

/KPrincipal Bench of the Central Administrative Tribunal

v

-7

(CAT) examinéd and adjudicatéd'the matter in.O.Ap

No. 1003,1004,1005 & 1007 of 2000 and by its judgment
dated 08 11,2000 allowed the aforesaid applications
directing the Department of Police Jlreless under

the Ministry of Home Affairs to grant the Diploma-.
holder Radio Technician of Police Wireless Department
(MHA) the revised scale of Rs. 5000 - 8000/~ against
the corresponding pre«fevised scale of Rs; 1600-2650/-
Weesfe 1.1.96 with all consequential benefits as per

recommendations of the Fifth Central Pay Commission.

( Copy of the Judgment and order dated

08.11.2000'15 annexed hereto as Annexure- VI ).
"_—."‘

4.8. That the épplicant approached the Respondents
for granting him the revised scale of Rs. 500048000/~
-and also submitted representation on 17.5.2001 to the
Respondents praying for implementation of the rifth

Central Pay Commission's recommendations and granting

contde..p/7
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him the revised scale of Rs. 5000 - 8000/~ as havebeen
done in case of the similarly situated Radio Technicians
in other departments of the Government but with no

fruitful resulte

( Copy of the representation dtd. 17.5.2001

is annexed hereto as Annexure-~ VII).

4.9 That your an»plicant begs to state that dues to
non-implementation of the Revised scale of pay as per the
Fifth Pay Commission's recommendations in respect of the
applicant, the épplicant has been suffering huge financial
losses every month and as such finding no other alternative
the applicant is approaching thié Hon'ble Tribunal for
protection of his legitimate rights and interests of

the aéplicant directing the respondents to grant to the
'applipant the revised scale of Rs. 5000-8000/- in terms

of the recommendations of the Fifth CPC.

4.10. That this application is made bonafide and

for the cause of justice.

Se grounds for relief(s) with legal provisions

5¢1e | For that the apnlicant is entitled to get the
revised scale of Rs. 5000- 8000/- in temms of the
recémmendations of the Fifth Central Pay Commissione.
5¢2a For that the applicant is a duly gyualified
Diploma Engineer Raflio Technician and is eligible to get
the revised scale aforesaid in the light of Para 50.23
and 50.24 of the Fifth Pay Commission'sireport which is

applicable to all the Administrative Ministries/Departments.

contd...p/8
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5436 . For that the similarly situated Diploma-
holder Radio Technicians in other departments of
the Govermment have been granted the revised scale
of Ré; 5000;8000/— following the recémmendations of

the Fifth cpC.

5.4. For that the ?rincipal Bench of the

Central Administrative Tribunal (CAT) has already
examined and adjudiéated the matter in case of the
Radio Technicians of Police Wireless Department (MHA)
who are similarly situated to that of the applicant
and have granted the revised scale of Rs. 5000 - 8000/-

to those Radio Technicians.

5.5. For that the apnlicant has been suffering

heavy financial losses every month due to non-

implementation of the Revised scale of pay in his case.

5660 R For that the applicant has repeatedly
apprgached and submitted representation to the
Respondents praying for grant of the revised pay
scale to him. |
5.7 For that non-granting of revised pay
scale to the applicant is violative‘df the principles
of natural justice and Article 14 and 16 of the

Constitution of India.

6e Detalls of remedies exhausted

That the apnlicant states that he has

no other alternative and other efficacious remedy

cond.. op/9
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than to file this application before this Hon'ble
Tribunal. Anproaches and Representation of the
application to the respondents failed to yicld aay

response.

7. Matters no previously f£iled or nending with

any other Court

The apnlicant further declares that he had
not previously filed any applicatimn,‘writ Petition
or Suit before any Court or any othcr authority or
any other Bench of the Tribunal ragerding the subject
matter of this apnlicati~zn nor any such anplication,

Writ Petitinn or Suit is nending before any of them.

8. Reliefi(s) soucht for

Under the facts and circumstances of the case

the annlicant onrays for the following reliefs =

8.1. The Resnondents be directrd to grant the
revised scale of pay of Re. 5000 - 8000/~ to the
anplicant in terms of the #ifth Central. Pay Commission's

recommendations W.c.f. 27.1.97 with a1l consecuential

benefits.
8.2, Costs of the vonlication.
8.3. Anv other relief or reliefe to which the

anplicant is entitled to, as the Mon'ble Tribunal

may deem f£it and »Droper.

Ccn.l:do . op/lo
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9. Tnterim Order prayed for

’

puring the pendency of this application, the

anplicant prays for the following reliefs :-

9.1 That the resnondents be directed that the
pendency of this annlication shall not stand as a bar
in Ekxx implemeniing the revised scale in respect of
the applicant as prayed for. The anplicant further

prays that the instant a-plication be disrosed of

dxpeditiously.

10. This apnlicstion is £iled through Advoc: tes.
11. particulars of the T.P.O.

i) T.P.0. MO : TG 57152 dated 18 & 72002
ii) Tssued from and payable at : GPO, Guwahati.
1ii)

iv)

12. List of enclosures

As given in the index.

contd....p/11
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VERIFICATION

T, Shri Rajat Nandi Majumdar, 5/0 shri P.K.
Nandi Majumdar, aged about 29 years, ‘Radio Technician,
Communication wWing, Custom (P) Division, Depaftment of
customs & Central Excise, Agartala doc hereby verify
that the statcments made in pParagraph 1 to 4 and
6 to 12 are true to my knowledge'and those made in
Paragraph 5 are true to my legal advice and T have

not suppressed any material fact.

T sign this Ver:fication on this the/7 g day of

June, 2002.

B3 00d MQJ;W
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With reference to hiﬂ/hur application/Interview/Lucommeng IR
fzftion of the gtaff selection Commission shri/swel = . PR
UWAJ ”ﬁuﬁ& A4a77LW“6{Ah/ is hereby offercd a’ temporary Jpost AQ;‘

ol
- SE Kl Todiniitinin:  in the scale of Pay of Bs. I/mzr/LQ- 180D - ER - 50-22 ov/-‘"
pPlus the usual allowances as sanctioned by the Government of itunuiae

His/Her appointment will be ,uafcct to the following: tELmS ane con-'- o
ditibus. . . ;

1) The - appointment is purely t:mporary and will ‘be governad bt A
Vthe CeC.5.(T.8) Rules 1965 and i3 liable’to termination wiLhout o DI
assigninyg any reason under.Rpules § . , PTURTRE B

o,

- i) He/she will be on probatlon for Deriou o£ tno vears Whlch B :‘kg
., way however be extended- et the discretion of the appoiutment eutaority.‘

1i1) He/she will heve to comply with requlremcnts of "the' C.C. 3., ':'{
(Conduct) Rules, 1964 and tne plural Marriage “Act< -All 'Ruleg or orders
dlreauY in existence or issued from time to time regdrding attendence:
auties, discipline, condltieuo of service etc. will automaticallyfbe
eoollcable to" nim/her. -

iv) He/she muast be willing to serve any whﬂre with -in’ the Juridei- . i
ction of ‘this Comuissionerste. S SR e R
v) He/bnc should give ¢ dercl ration of Hiq/her tovin for the purpose E ,i
of L.T.C. With 6(six): months from the dute of entry into servico.'

vi) He/sShe should pass the preseribed Departmentsl Examination withe . ’

in twe ycars of his/hor avocintment $ajlure to which may ]H*ﬁ to nis/
., her service belng- terminated.

- [
Vli) ‘That the seniority of thwe \onoidatc of ulLeet récruit vis- a—yis‘T‘“[

. promotees will be assigned according to the Instrudtion issued by
- the Ministry from time to time.

viii) His/Her ret®ntion in serviece in' future subjcct to his/her . "wn
belug found gulteble for Gout.seruvice in 8ll respect. - o

ix) His/Her appo‘ntmenk is suwject to. the production. of Medical b s

Certificate of Fitheéss from the Civil Surgeon/Assistant Surgeon insy . .4 .
-casé of Group 'LV taf[ only and subject to hiq/hLL Ldking an oth - f/%;f.
- of allegiance to the eonstltutlon of . Ineia._ " : PR

VX)) He/She is liable to tranfer/pooting within “the. Comnissioner\te iﬁ
to which he/she "is ncminsted and under no cilrcumstance. his/hexr chueﬂt

for trangfer to any other Commissionerate. Nlll e cntertained. : ,:ﬁ

.compayn ionatu ground

xi) . Applichle to canuldatus uppointcd

sional suDJect to satig=~
factory POLlFu Verification n~port.

a) The appOLanenL is purely provA

b)  The education qudllflvatlon h:s been rele>ed as a special

. " case. He/she has to acguird reguisite educational gqualiti- . .
‘cation viz. class within two years from ;
tne date of appolntmE Lo f .

/ (Jorx_txl..a..i’/?,...

0
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- .'g) He/She should or..uiz2.ihe requigite” speed in tyor o M)

Criting ae fallure to pios. ///Tu" writing test will dubE' n

ner from drawing increment, “1a the payflcale and he/she wi..

S entltled

for the conIJLmaLion.”

x1i) Applicable to candsunvos ﬁ]ntming Lo Lo Uolonging e
scheduled Castes/Scheculd Irloes

- ¢
. .

“The appoxnpmpnt i

L JruVLolonal and 1s subject to the
Caste/Tribe certificate

being verified through the proper chel ... 3x”
:nd if the verification

£t : reveals that the: glaim—to- belony ta’ Qu/
3T, as the case may ve, iz false, thg’ services will he.out QL.
judical such furtner action as may be taken uridlar the provis?

qf the Indlan Panel Code for production of false certificatd.
wl;

)Li' "‘.' :
.'i S l [y
If the offer ig accepted by nlm/hery hC/mhe ghould report
tor duty to tne AM%C!MW (GWLwMQQka(%ﬁ%‘ of Customs & Central’
Bxcise, gCNHoﬂﬁ __dmwediatelys but 1n any cane not later thon :.
1t (£ifteen) days from tne date of receipt of thig offer. If he/ "
sae falls to do so, this offer of appointment will be treatedrag -
‘cancelled.

3.

hp/she should suumit the followlng documents alongui 1 .‘
Lim/her oinlng report. :

.

i) 'The Medical fitness .certificate in the form enclfis.c
Cbtainable from thu civil surgeon/assistant Surgce.. n
oroduction of the enclosed latter to him/her.

1i) The Orlglual Matr’~ulation Certificate and othcr cor - .
~ificate in suppo. t of age. educgclonal qualificacivn etce

If he/she claling to be ménber of SC/ST, he/shc shuould

suﬂmlt the orlgln\l .certificates in support of hi: /hur

tatemention the sgclesed from duly signea by any ©- the
_ol‘mw1nq oijlccrg.

iii)

District ngL,trate/lx.uultional Distr i\_t Magistrate/
Zollector/beputy Commi ssioner/Adaitional Deputy Comi-
aSlUDu[/D‘)uLJ CollecLor/l t Class Stipendary Magia—

-rate/sub~bivisional MagLstrute/Taluka Magistratc/bxe—
cusive Maglotrate/Extra assistant Commissionere’

_b-“Cnlef Presidency Maglstrate/hdditional Chief Prbsidany
‘ “Maglstrate/Presidency Magistratee.

[P

C+ Revenue offlcer not below the rank of Tehsildar.- R
ds bUb-DlVlolonol Officer of the area where thu candluntes
' gnd or his family normally resides. .}“ : if”’x
iv)_ "TWO CertlflLde of, Chdrac1~r in the enclosed form not )
.. more than three inonth old from two gazetted officer. One cf the,,
certificates should be attested by the District Magistratd or

Sub~Divisional District Hagistrutc or their superior officgr.fin

- v) A declaration in form enclosed regarding marriagu o
- wvi) No Objection Certificates from his/her previous 2mp JCL
and release ordzr tron his/her employer accapting hls/hur "‘Lf

gnation from that service.
vii) Attestation form in triplicate duly fllleu in.

‘viii)  Lmploymant sxchong. qulotretion Ccard in. origjnal. Caae

/Z&u s .

¥

-

"&\ COntd--‘-;-"-P/3~ [ ' »_«'
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- , No travelling or other allowances will be paid to, ) “ |
~ him/her for obtaim.ng the Medical or- other Certificates. 5
’ ( D. ,zmTTuc.w.Rfm ) / /{
ASLISTANT COMMISSIONER' (HQRo ) i
’ O CULICHS & GENTRAL EXCI3E: sSHILLONG .« + .-
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Nanoll  Magtimolare

CUSTOS bl Culs FRal 6 XCIaE :bhILLONG

-~

N

)

o-r-vE-R - ANNEXURE]]
Dated, shillong the ' ' /)y\
9280\’ \TCLVLLLQ/LA{ , 1996
77

. S R
Consequent upon the joining of 'Shri/S?/t:i IQCLL‘\L

at the Conunissioher_é,"ze Hgrs.

Office, shillorgg as newly appointed _gqcl-m: -TCCAVLL\C,LQ_?\,

on__f37 -/+ Y 7 he/she is hereby posted to. C.‘C{.__E_’S celd

of Hqrs. Office, shilloeng until further order:

(r, L. CHAKRABORTY)
ADMINISTRATIVE OFFICER (ESTT.)
CUSTUINS & Ca&NTRAL EXCISE : SHILLONG

c.No.11(29)L‘i€;ZE'7','E !/()\"L G\ {Oﬁ{/f’} ~ pad JAN 1991

l.

The Deputy

copy forwzrdéed for information and necessary action to -

Commissioner, Customs (Preventive) /'-

Siillong-
" V

The Superintendent.,
Excise, shillong.

: L o '
c.c.h¢ Cdle Cus't'oms & Central

A.0.(Hgrs.)/A.C.A.0+ (Accts.)/ (Revenue), Customs and

Central Excise, shillong.

CeireQ+/Pehs0. of Comuissionerate Hqrss Office, shillong.

Accourits I & II/Confidential 3r./CIU-cum=VIG. Branche

shri/si{xi /()A/_\(L(' Nanedl Martonodan Kad BSE- compliance.
/o Al Winchs tigperstn ks

/4 - (M. L. cHAKRABORT Y ) '
\;ﬁ BDMINISTRATIVE OFFICHR (uSTT.) !
/ .

ok ok Rk

. W b CUSTOS & CENTRAL EXCL3E 33 SHILLONG



NFFICE OF THE COMMISSIONER ©F CUSTOMS (P'l“‘Vm\lTI\/]:.)

NORTH EASTERN REGION
SHILLONG

NORDER NO. 08/1$97

Pt - S

Dated, gthlong, “the 1B8th Marsh, 1937

Sub :- Transfer and - Postlngs in the grades of
Superwisers, RT, TA, OI'C of Commissionerate

of Customs (Preventive), Nerth Eastern Region,

Shillong - @rders regarding.
v'k'kk*‘k

" The fnlJow;ng transfer and pestings in the grades of
Suporv1°or, RT, TA and OTC of Cemnunicatich wing ~f the
Ccrmmissionerate of Customs (Preventive), North Eastern

Region, Shillong are hereby ordered with immedlate effett
and until further erders.

SL.NO.” TMAME AWD T T T T T__PL nCE OF POSTING —_~ ~ ~ ~ 7 7

_ . PLACE OF POSTING _ _ _ _
_ _ . _bEsicGuaTION__ - _ FROUM - _ _ _ T
5 /shri , -
1. T.N. Jha, Supervisor €CP's Hqrs.Off. Cemmunication wihg
~ - o Shlllong - CCP's Hqrs. Office,
shillong.
2, G. Chowdhuny, T ~dn- ~lo-
3,  D. Baishya, TA ~clo - -do=-
4. Y.K. Sharma, OTC ~lo- . ~do-
5., N. Swain, OTC ~do- - =-do~-
r.,. N. Sardar, OTC ~do-~- ~do~
T, P,‘Datta, RT ' —-de—

customs (P) Divn

Guwahati.
8. S.R. Dey, OTC ~do- ~ —do-
9, K.K. Deka, RT , ~do- Communication wing
: ' customs (P) Divn.
Karimgan]j
10, T.C. Deka, opc . =do- o
1t. P. Das, RT ~do- Ccmmindchtion. wing
o ' ' “customs (P) Divn.
6 ) _ Aizawl.
12. P. Gogoi, OTC .. =do- : - ~ ~do- .
13, R.N. Majumdar, RT ~do- Communication wing
customs (P) Divni
Agartala.
14. A. Das, OTC . -do- . do-

Y b e
/ \J \&f ( LALJAfVﬂ{NrMA )
\ COIMISSIONER OF CUSTOMS (PREV)
G / HORTH EASTERI RTGION :
SHILLONG

( contd....P/2 ).

Communicatibh wing




CoOpy Forwardead fo)-

4,

5.

6.

‘O

'The ASsistant;Commis

The PAG/ACAG(Accts),
. The Administrative Of

C:NO. II(3)4/Ev/ocp/oRLL/sH/e7 ) 3|2 ] S Bated :- -/oa/‘l?’

"
Informat. fon el nncessary action to -

The'Assistant Cirector (

Conmunication); Comralss ionerate of
Custoins (Preventive),

North Eastern Regicn; Shillong:

sioner (Hars), cCusgoms and Central
Excise; Shilleng,

The Asgistant Commis: ioner of Customs

‘ (Preventive);
Agartala, Karimganj, Guwahati, Aizawl. '

?he'hsgi@tant Commiszioner (P & I), Hqrs. Of:ice, Shillong.,
Customs and Central Excise, Shillong. -

_ ticer (Customs), Hqrs . Of :{ce, o
Shillongi !

shrd By docds Majeds . | R-To | communteation

Wing, Hqes. Ofiica, Shilloneg.” for compliance.

The Branch-in-charge, accts. T g 1I/ET II & III/Confdl Br,/
CIU-VIG Branch of Hars. Office, Shilleng.

Guard rile,

i (/L\-M,L.ﬁ »
: \L.,.,p,» 19/
(  LALLUNGHNEMA )

COIIMNIS ICIIER OF CuUs Tl 1S ( PREVENTIVE )
HORTH ZASTER REGION_:. SHILLONG

* ok ok ok ok
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Maljarashtra ﬁtatz

RAJAT NANDI MAJUMDAR

(}f a”b"a’;' j"in\dl\wllﬂ‘/v

the withinsigned .
_having been examined forthe  preLoMA . IN

ELECTRONICS & COMMUNICATION ENGINEERING
and having been adjudged to have passed

inthe FIRST class, has been awaided, the : RN

DIPLOMA IN . L , ‘

ELECTRONICS & COMMUNICATION ENGINEERING - .

by the Board of Technicai Examinations,

onthe ,;;y dayofthemonthof ,ccempen

in the year One thousand nine hundred and

ninety FIVE |ntestimony whereof is set
the seal and signature of the Chairman, .

Board of Technical Examinations.

#V5/066/E11667352

on behalf of the Government of Maharashtra, =~ .

e .
PR C :
S - - A . e

~d
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ORIGINAL

n any enlry In this cerrtificate shall be made except by the authority
nd any infrigement of this re pairemant is liable to involve . the
Ol penalty such s that of rustication,

_G. 5. MANDAL'S .

hwada Institute of Technology
AURANGABAD

LEAVING CERTIFICATE

No. 2 U -_;»” Register No. of the student . q.’/c).l

1] Name of the student R‘?\T(d...‘.,f\.((\t!\(ﬂf‘: ..M.@«MMMIC\%
in full ﬂf@_ﬁi&_u\fﬂ.tgm@_.»

2] Caste with Sub-caste .

3] Place of Birth . ——— s ———

4] Date of birth, month (Q_Z ( l')_”mmu,ﬂ.H Q)QVL'Y)\H\

and year according to

Christian era, both inj]éggj_,_'h({‘.mfgjgxg_,\,\ 3(;_\/1,“17 'HW!—Q(
words & figures . R S

\ ) \ .
5] Last Institute attended Rl"\c»'[l H“W\*ﬁ %f_i_..‘;c‘.l\aol‘
Kunyaheon Rea , /\ﬁ“b‘ﬁ?l‘\.

G} Date of admission L A6 - u..\:\,i,, :
7} .Pro,nmss o ..7\'.)0_\0.1:-_0_, -
8] Conduct - n,‘_m“Cﬁfoza:;ﬂ_ﬂ__mﬁn__a__
9] Date of leaving of L /L( C‘i"i(] 9¢. |

this Institute

10] Standard in which stu- Df\ f((LW\(\ 1{‘“}‘{( M- j(’(m
dying and since when . _ f’j_ -y

11] Reason of leaving O»mf_(_e;tﬁi_bﬁlm_v_\g\_@_wce‘r
Institute. (I:‘—'\H\ ‘Q’Q(d Mo' 6(‘7'25’)—-""\ Ff\ﬁf D}Lh

12) Remarks Exaw Nevi s~

Certified that the above information is jn accordance with

the Institute’s Records.
wuely
Section Clerk S\Y‘M’ / Pm"ﬁmi
. . M

7 .1, 1 AURANGABAD,

//\}J c&}

Yy

1

Y
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\Re"iding at, . no ~HM/21A, Ward No.11 Gadwal{
;;Colony, Mehrnuli Naw Oelhi-110030,
T.u,:",,(By Advorata Shri V Shokhar)
.\"','x",:ll \“ 'I' !
‘w%}}“;Union w OfF  Ineia Through
3ta M nlntry of Humn Affanirs, lor
b

f/l‘d mﬁl

ey oM l.uuunal, Principal Bonch
jSgiugi_ﬁ[pl[p;h»bu Non, 1004

)4,1005 & 1007 of 2000
the oth day of Novnmber 2000

New Delhi{, thig

Hon'Lle Mr.ustice. Ashok Agarwal,

Chafrman ’ :
Hon'ble Mr, S AT Nizvd,

Momber (Admnv)
(D0riginal _Applica t.g.imm.J!Q.-AQ.OJ_O.(..ZQD.Q

Shet i Kamare N0 Shed Kashd e Gingh,
Vorking as fadto lnchniciun In Lhe ufflce
of the Directorate of Coordlnatlon
Police Wireless, Ministry of

H()me - S N .
Affairs, Government of . India And A
Rﬂaldwng at F-3, Police Wirnalags Quarters '

o
Noar Taxi Stand, Humayun Tomb), Nizamuddin '

East, Noaw Da]hi-l!OOl -Applicant,)

(Dy AdvocaLe Shri v, Shokhar) }
[
Vaersus
o
1. Union of India Through Secretary,

Ministry or Home Affairs, North Block,
New Delhi-110001,

2. Dirnctorate of coordlnnttnn Police '
' Wireless Through {ts Dlrchor, Block

No.9, .G.O. Complax, todhi Road, Hew
()nlhl-i 10()0’!

-Rospondentsg
(ny Mlvacata Shy i .I B.Mudgi) R
(originay Anplications NOL 1004 or 2000
[ .
Shry MK, tupla, S5/0  ahe i ndovr 41,
Gupla, Worl ing as N Wio fochnic,: Al Lhe
office of the Diractorata of
(onrdlnaL1nn Police Wiraloss MinictLry of
Homa Affa1rq anernnont of Iadia Ang
Residing gy P-1a, Krishan Vihar, . :
Kanjhawlag Road, Dolhl-llOOdl. C=Applicant
(By Advocate shri V.Shekhar) v
" ' vornug
Y1) Union of Indin Through Secretary,
S Minl«LtK Home Affdirs. North Block
. New Dea1 1—110001
2 'Diructornto of Coordination, Police < : S
wireleés Through g Dirprtor,' Block . -
No.9, c¢.G.n. Cnmnl()\, Lodhi Road, Naw X
Ualhl—lloooo . -Respoqdcnts
(BY Advoe ate Ohri J.u.Mmlgi 1)
(2)original_Applications Ho. 1005 of 2009 .

_.f:Jhri"V T, Hndwrwade S$/0  Tarachanji
-Undirwudq, Working as

Rad|o Tachnician In
tho officn of Lhe  Diractorate of
Coordination Police Wirgless Mlnxstr/ of

'Home-* Affair Government of tndia - And

Varsus N
RY:) rntnry,
L Block,

;ew Do]hi-tiuﬂ

wor

i - - oom— o

“ T ——— o .

SRWA
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el !,vnu:”vnul‘\nll‘. ('H_l!}'\_
Wh uluun !!gn-m-m A TP FE R YRR Y TN .
: “H.H H.”' (nxu['{.nu‘ !lluﬂll Ll'lnui“ t'\”".""',
‘Hi “H i HIH I ! T o o i, Htenpenn bt
SRS SR VAL " . . ‘ |
. Cydn b . ' . L. a
W ‘ REY cee o, ;;
i I, e

4
AH!JLb'L IR ”H!ih”!.hgcz;“") IR o
e ! ;;:"Ju ,l'g v.-"fﬂ{"i»!"'- ,gq,;“ r’il
/0 b b 2
Tachesbednn Lo Ll oosf r:h?(

virechorate L of Coordination, Po??te
W‘i'dl"}n\ f M ig

e e ALK,
Y .
. i -M

inistry of”’ Home - Affairs,, ﬂi‘)' o
. LV"vﬂrwv o of Tndia  And  Resizting "AL R
. RI~-101/24, Satd Mo.6 Mohan Magar, Panka . f'{'hlhf‘
Hvoﬁ; How. U«!zt 110046, i o - Applicent
-n o v . . 1 1
{3y Advocate Ghri \.qnekhdr) C :
toe
. : B Yorsug
; 1. Unfon  of Twdin Through  Secratary C
. t Hinistry of Home Affaire, Morth Block, "”l' .
i Haw Delhi-110001. ' .
V2, Diruvctorate of Coordination,  Police
“Yitreloas  Through . its Director, BOlock
Mo.9, C.G.O. Complex, Lodhi Road, HNew
Deihi~1:0003. ’ ~-tespondents

(By Advocate Shri .0, Mudyil)

Gomnon_Qrdaer (Qral) .-
By. ') Lol Bizdy i, Hawbor(Admav) -~

Applicant  in OA 1003/2000 is a Wiploma Holder

fadio Technician working “in respondent no.2's

astoblishwont. Thae applicants in the other OAs, namely,

OAs 1G04, 1005 & 1407 of_ZOOO also happen to be Diploma

Holder Radio Technicians  in the same _organisation.
their "grigvance 1s identical. A1l these OAs are,

Lheraiora, clubled and Lhis common urdcr 13 passad.

,43 2

2. The g¢grievance is Lhmh various Pay Comniissions
o 3 ’ . . * : + ".v‘ ‘ 2 . ‘ 4 4 ‘(\
-r1ghu up o Fourth  Pay- Commzssza ’Q.malntainOG a
s nrv.f3 vt
1 '.., ;.tr Ly
¢ diatinetion Uetwuen Dinloma‘Hoider Radiu,zschnici&p~:and

v,l)l?‘ i‘

AL .:;R Py .
and-u1grzrtad o
*0;2’ poadn e
ding -~ L2  the i

a;!r h‘;;“ ﬁ

%peg ouw'wzih
EOCTRENE

Csmmiﬁsion,

s .|. J'," ks, ,’
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N . i o | ”.*i&v
‘ 13 (}N '

applicants! CContention is that it.would be incorrect to

say that the'distinctiun

in“question hag been wiped out

o ' by Lhe Fifth Pay Commisnion, Ho hns roapy out, from the

Fifth 'Pay Commission's report, parags 50.23 and 50,24 of

which arg rolovont,  Jhggse Parayraphs gre roproduced

balow: -

"60.23 wq have carafully considared the demands of
. "~ -the Federation and the view of the Administrative
anistries/ Ospartments jn the light of our general .
approach . ¢n tha  pay scales of differaent i
- Professional/ technical groups of staff anes *
' oxisting relativities botwoun '
non~technicail Categorigs, We have, ag n genera) .

rule, decidad to improve the initial recruitment .
Pay scale of diploma ongineers in Government, Wa
according]y, recommendad follnwing Pay  structure

) , Tor onginaaring subordinate Catres: -~

toechnical and

. '.
Exisling Proposed(in hrasent Terms) ‘
(”S.)L‘ (lls.) ’
1400--2300

1600--2660

1600»?660*_ . 1640-290¢0

1640-2900x

1640~ 2900 ’
2000-3200+% 2000--3500 . ‘
2000-3500 2000-3500 . ) v
2375-3500 2275-37150 ;
2375-3750 2500-4000 !
X50mn of those are graduntes in nnginecring.'others
are diplomg holdars: ' :

- 5850.24 Thesa nay scalaes wily apply mulatisg mutandig
for diploma engineers in iflferent Cadres depending !
T ooupun thae availability of specific existing nay

..8Cales, Yo' have algo recommended specific pay
. structure for diffarant nnginnnrihq Citlrasg,

1L, wouly be seen that thae recommendat. iong made  in

Paragraph 50,23 ralates Lo tha persons working in g4

Lhe Administrativae Hinistries/ Departmantg and in - the RN

Vight or Lhn‘Cnmmissiun's general anproach - the have
g y v

f ' ]
¢ o Al
[ . . I3 0 L e ’
revised' - thg Py  scaleszs of Diploma Holdersy from Sy |

: RS.1400-2300 7o R5.1600-2660"
i s : .

- In Para 5p.24 the

T e

“5bommissiOh’has Spacifically mentionad that Lhe aforesaid
‘-fscale,‘wil] anply mutatkisg mut,

andis to diploma engineors

inodi ffarent cadrng,

+ [}

B I T 1oarned  counsel $r tho applicants | hag

EER 4 .
i greur dattontion o Para " 70.107 of  the Pay
N v LNy e - . .

N Ve e e ‘4'| g o ) . )
\- j.,b#ggmmjssnouﬁs":recommondaLlons which  deals with. the-
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e : S ’  ANNEXUEEVI
S BCA T G,

To

The Commissioner of Customs
North Eastern Region
Shillong - 793 001.

[ Through the Assistant Dircctor (Comn),‘NER, Shillong ]

‘ P . |
Sub :- ImJementation of Vth CPC recominen

| d\'atvion for granting
reveised scale of Rs, 5000-8000/-, o

Sir,

I have the honour to state that I have been working as Radio

Technician in this Department since 27.01.1997. 1am a 3 years Diploma
holder. My initial pay scale was 1400-2300/-.

1. That Sir, the Vil Pay Commisslon in para 50.23 & 50.24 of their
reccommmendation awarded the scale of Rs, 5000-8000/-

Holder Enginecers. In para 50.23 the Vih C
~ by proposing the scale as under.

, for Diploma
PC tried to meet the injustice

Exisling Proposed in present terms
1400-2300 1600-2660 o
‘ 1600-2660% 1640-2900
/\9%, / 1640-2900* 1640-2900
' 2000-3200* 2000-3500
: \}} 2000-3500 2000-3500

(* some of these are graduates in en
holders )

{ .
@‘7{) ¢ 0 2375-3500 2375-3750
2375-3750 2500-4000
ginecring, others are Diploma

2. That Sir, in para 50.24 ibid, the Vth CPC stated that the scale

recommended will apply mutatis mitandis to Diploma Engincers in
different cadres depending upon availability of specific existing pay scale.
It would be seen that the revised puy scale of Rs. 5000-8000/- ( for
< existing scale 1400-2300/- and pre-revised 1600-2G60/-) relates to the

-

Couvid....}PR2



 mutatis mutandis

Ministry of Home Affairs ) commenting that the

(2)

persons working in all the Administrative Ministries / Department and in

the light of gencral approach they have revised pay scale of Diploma

Holders from Rs.1400-2300 to Rs. 1600-2660/-. In para 50.24 the

Commission specifically mentioned that the aforesaid scale will apply
to Diploma IYolder Engineers in different cadres.

3. That Sir, the Principal Bench of Central Administrative Tribunal
(CAT) in consideration of all pros and cons on the applications S. No.

1003, 1004, 1005 & 1007 of 2000 delivered the verdict on 8.11.2000 in
favour of the Diploma Holder Radio Technician of Police Wircless (
Commissiofvmade clear
provision for grant of Pay Scale of Rs. 5000-8000/- ( prerevised Rs.
1600-2660/- ) to Diploma Holders and directed to implement the pay
scule of Rs. 5000-8000/- with effect from 1.1.1996 with ’al‘l_‘conscquenliul
benefits. ( copy enclosed for ready reference ). |

4. That Sir, unfortunately my case Is pending in the Departiment ever
since and I have been allowed the scale of R, 4500-7000/-, thereby

causing financial loss every month without valid reason. =

- I therefore appeal to your honour to order implemct_jlation of the
recomumendation of the Vth Central Pay Commission ( Para 5023 &
50.24 ) immediately as otherwise I shall have no ‘other alt

ernative but to
take shelter of the law for justice.

Thanking you Sir.

Dated. Agartilln

The 17th May’2001 Yours faithfully |

(Rajat Nandi Majumdar )
Q Radio Technician

TN ) Telecommunication Wing
(§}\ ;" Customs Division : Agartala
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0od s NO. 196/2002

Shri Rajat Namdi Mazumdar
sseens A cant .
- van
Union of Indie & Ors.

seceecs Re§2°lde.tso

( Writtem Statements om bekalf of the respomdents
Noe | t; éT ) '
The Writtem Statements of the abovemoted respomdeats

are ag follows $

1. That the copy of the OsAe Noe 196/2002 (reforved
to as the "application®)has beem sorved om the respomdemtse
The reospondents have gome tirough the same and umderstood

the eontuta thereof. The interest of all the respomdents

being similar the respomdemts have filed their common writtenm

statenentse

2. Thet the statements made inm the spplication, vaich

are mot specifically admitted, are hereby demied by the

respondomts. ,
Be That before traversiug the various/ paragraphs
paraviss comments

‘of the application, the rospondents give a Extufxkimimxy

of the cass as umnder $



A

-2- .
4 . That with regard to the statomenmts made im pare 1

of the application the respomdents beg to state fhat the
recommendation made by the Pifth Tsax Pay Cosnission usder
Paras 50.23 amd £ 50.24 of its report cammot bs extomded

to affect the Pay Soale of the applicamt. The aforeseid

recommendation was made h viow of denandp nado by tochnieal
group of staff wornng under Adnhistrativa Mhzstries/
Daparuenta. Henoo. the recommendation cammot de applied

\ in ocage of Radio Teohmicie workisg umder Telécommumicatiom

Wing of the CBEC

§e That vith regard to the statememts made im para
2y 3 4.1 and 42 of the application the respondemts deg

%0 offer o comments.

6o fhat with regard to the statements made im pars 4.3

of the appuoat.ton the regpondents beg to stato that the
comments om para=1 sbove may bde seeme Recommemdation
regarding up gradation of post amd pay scale of the staffs
of felecommumication Wing of the C.B.EC. ere comtained in
Parag 66+1% t0 66.147 of the Pay Comrisasion’s report
!herotora.'i’arae 50.23 and 50.24 of the co-nieaionfa Reéport
¥ag 20 cosmection wvhatsoever im the imgtemt case of the

petitioner . ..

Te Taat with regard o the statememts made iu para 4«4
of the applicatiom the respomdemts beg to state that the
applicant has eitiar failed to comstrue the relevamcy of
recommendation made im Paras 50.23 amd 50424 of the Pay

~



e
Pay Commission’s Report or is tryimg to miglead the Hom'dle
h"ibunal to it his owm comvemiemce. Pay sbruot_nre ‘
recommended to be followed iw case of Techmical and Nom~
technical staff working umder the Telecommmication Wisg

0f the C.B.B-Ce are categorically memtiomed im Paras 66141
amd 664142 of the Pay Commigaion’s Reporte. Therefore, 'l;he
f§conemhtion made im Paras 50.23 amd 50.24 ie mot applica-

ble in case of the applicant.

8. That with regard to para 4.5 of the a;)pucati‘ol

the respomdents deg to offer mo commontsae.

9 Mt with regard to thé gtatements made in para 46
of the application the respomdents beg to state that $he
following the recommendation comtaimed im Paras 66.141 emd
66142 Qf the Pifth Pay Comnissiom, the Govermmemt ‘ot India
tamed a lotter usder F. No. A-26011/4/97-4d II A dated
14141998 wikerein the post of Radio Operator (Operation

Stoan ) 13 placed i the revised Pay Soale of Rg. 4500-125-
7000, Therefore, the applicant’s contemtion that revised
Scale of Rse 50008000/~ be givan;to hin cammot be accepted..

10.  That with regard to the statememts made in pare 4.7
of the application the respondents beg to state that im view
0f the facts stated im the comments made sgaimst the preceddin
Rk paras, revised Pay scale gramted to Diploma Holder Radio
Techaician of Police Wireless Depertmemt umder Mimistry of
Homs affairs cammot be gramted to the ¥ Radio Operators of

the Telecommumication Wimg of the C B ¢E L+ under M.tn:latry of

Fhanoe °



11, - That with regard to the statements made im para
4.8, of the applicatiom tie respondents beg to state that
the disa'etionary powers to implement the Pay cmission 8
recommendation rests wkolly witk the Govermment of India.
Therefore. the Commigsiomer of Customs has mo locus standi
to take any action on the representation subut‘ted by the

applioant on this 1aaze.

12. That with regard to paras 4.9 and 4.10 of the

applicatiom the respomdemts beg to offer mo commemts.

13. Thet with regard to the stetememts made im para 5
of the application the respomdents beg to state that im view
of the comménts made sbove the applicamt is mot entitled to

any relief wlafgo_ever.

“. That wﬁh regard to paras 6 gng 7 of the appli-

cation the respomdemts beg to offer mo comments.

15, That with regard to the statements made im para 8 |
of the applicatiom the respondemts beg to state that in the
light of commentis to the preceding paras the ingtant appli-

. cation has no merite.

16. That with regard to the statemerts made im para 9
of the applicatiom the ‘reepondents,beg to state that the |
application is liable to be dismissed with costs.

Verification e ee oo
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YERIFICARION

I, Sn‘i VBIELIE WEZD, $/o REXD NEIVRHWE TLO,

Dey;,\-r\l cmmssmeaut:cugw\c anv,beimg eunthorised.do heredy
solenly affirn and declare that the statements made 1w
_tns written statelent are true to my lmowledge amd

" imformatiom amd I have mot suppressed smy material fact.

!;ld I sigm this verification om this ,?f‘h day
of August, 2002. | A
_ "i A .
' - Deputy Coiumissioner
‘ - G SR L]
| ©CcUS' 5 DUJISION

1317 71 Guwatall
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